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Union of India & Qrs. : Respondents
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Mr.J.K.Faushik ¢ Co applicant

Mr.M.Rafig : Counsel for respondents
CORAM:
Hon'kle Mr.Go:al I
Hon'kbls Mr.0.P.Sharma, Administrative Member.

PEF HON'ELE MP ,GOPAL PRISHNA, VICE CHAIPMAN.

Applicant Narender Tumar in this application under

£ ths impugnzd order dated 11.4.1990 (Annz.21) in

vie a vis
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direction to assign him senicrity above respondents Nos.? to
in the revisszd ssznioricy lisc daced 11.4.920 impugned by him.

2. 2z havz heard the learnsed counsel for the
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3. To cuit shori the contvovaresy it should bz noted at the
hat the applicant was promoted as Turnsr Gr.l
Ps.280-560 (Pre-vrzviszd) wez.f. 1.1.1984 whareas

promoted w.s.f. 1.6.1987 and respondent No.6, Dhanpal’ was also

unguastionably tvus that the applicant was promoted to the post

of Turner Gr.I w.e.f

e Jdetesrminsd. The applicant having zntered ithe grads carlisr




zspondsnts,

private

-

than the
Nos.d to 6

respondenis

than

thereforsz, succesds. The v
seniocrvity of the applicant over and akove respondents Nos.
& and the senicrity list at Annz.2l Jdated 11.4.1990 be modified
accordingly. 1he£e shall ks no order as to costs.
£ C?WQ&t
(Gopal Krishna)
Vice Chairman.

(0.p.shatwa)

Member (Adm. ).
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